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(i1) in sub-rule (4), the following proviso shall be inserted namely:—

“Provided that where deposit office is working on Core Banking platform, interest payable on due
dates as specified in rule (2), shall be credited by the deposit office in the savings account of the
depositor standing at any such deposit office or any branch of a bank.”

[F. No. 2/7/2012/NS-11]
RAJAT BHARGAVA, Jt. Secy.

Note : The Senior Citizens Savings Scheme Rules, 2004 were published in the Gazette of India
(Extraordinary) vide notification number G. S. R. 490(E), dated the 2nd August, 2004 and subsequently
amended vide G.S.R. 706(E), dated the 27th October, 2004, G.S.R 176(E), dated the 23rd March, 2006,
G.S.R. 390(E), dated the 24th May 2007, G.S.R. 639 ( E ), dated the 28th July, 2010, G.S.R. 770(E), dated the
19th October, 2011, G.S.R. 321(E) dated the 25th April 2012 and G.S.R. 402 ( E ), dated the 25th June 2013.

EIE R DL
7% feeett, 13 94, 2014
qr.#1.1R. 225(37).—FT T, @ ataey At srfafa=m, 1968 (1868 =1 23) it & 3 g e
oTfRFT T TNT FXd gU v Afaag fAfer w=hiw, 1968 T fiv wemraw #va % foru Mefofea faw aamr g,
AT -

N

1 (1) = F=HT 7 "terg a9 e wtasy e =i (Fenge) 7=, 2014 3
(2) T Ik TSI § THTAA T ATLE T T i |

2. e wiasy Ay &g & 07 4 % 3787 (1), (2), (3), 31% (4) * #a= ux fAwterfera war srosm
AT -

" 4 (1) A =ATCTh ST TgeAT AT T AT (el sreraresh o forw fSreer a2 @2erh § =hd o orefier i o

TR & Tog® g TS SAQT Sl FH § 77 100 FTT T o G7T T=T F H @l HATAT Hl ATdaT
FEM

(2) STHT (1) F 7w TRt streres it TTfeq U< @t FTATAT STQTTAT o 19 F U GTaT "o i 39
T TTH o ST T (SreH ST, THeTeT, ST 37 T 37QTaRMT U< 9T 07 o A1 qeit ThRHAT &l of@T

AT o AT Al < o AT SEATeAT gl

T T THFHLN AT FF T HF Hd a7l STHRAL 0l 29T H F@T ATTFRET 6 [&ad 9% IEGF 6
TATH T A T Teh (90 ST 6T ST |

(3) SHETETAT (I SFLTRTT T T&T (F) H ATAT o T IT Ik THIT TAT AT I@T TR & ITH STHT
FAITT 1T ATATT T TTAIL0T TG SR LT TTAAT o6 T o 7T STHTHRAT I ATTH F (QFT STUIT | =,
ST AT J-ATST ZILT STHT il T9T |, T@T TSR SANTAT 2l TTICd o SAae h LT 99T TR ST FReTT |

(4) TUF ST @T ATHRTLN o6 T H IH €9 | ST FATAT AT g, e, AT HE hT TT =
T STFE AT Y-S ZIT 6T STTUAT:

" qi STl TGl HATAT HIT ShhLl HF T FHF FHLAT g AT T FARTT [ohell TR Shept< ] qHTeT 5
YT T LA AT AT FATAT § e, Jh, TTHS, Y-S AT Foheft gorerariveh & o o sroar | "

[FT.5. 2/7/2012/70H-11]
TSI AN, S qa



[ SR [I-T78 3(i)] qRA T TSI STHTEROT 13

froqur — ot srfag=mT A F o § we #. 48(3h) 9T 15 W&, 2000 FTT TR ¥ oAt
ST ACALHAT 1.3, 192(37), AT 1 |T=, 2001, FLM, 271(3), ATLE 1 974, 2002, F7.31. 250(37), AIE
1 9T+, 2003, F1.37. 2681(31), e 25 T9a<, 2011, FT.37. 904(31), G 25 37, 2012 < [ISEE I
ar. 7.5 7. 401(3r), T 25 S, 2013 FTET Genrtad Y TS off |

NOTIFICATION
New Delhi, the 13th March, 2014

G.S.R. 225(E).—In exercise of the powers conferred by section 3 of the Public Provident Fund Act,
1968 (23 of 1968), the Central Government hereby makes the following rules further to amend the Public
Provident Fund Scheme 1968, namely:-

1. (1) These rules may be called the Public Provident Fund Scheme (Amendment) Rules, 2014.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In Public Provident Fund Scheme in paragraph 4, for sub-paragraph (1), (2), (3) and (4) the following
shall be substituted, namely:-

“4. (1) Every individual desirous of subscribing to Fund under the Scheme for the first time either on his own
or on behalf of a minor of whom he is the guardian shall apply to the Accounts Office in Form A form,
together with the amount of initial subscription which shall be minimum of Rs.100.

(2)  On receipt of an application under sub-paragraph (1), the Accounts Office shall open an account in the
name of the subscriber and issue a passbook to him, wherein all amount of deposits, withdrawals, loans and
repayment thereof together with interest due shall be entered over the signature of the Accounts Officer with
the date stamp.

Provided that in case of Post Offices working on Core Banking solution platform, a statement of account shall
be issued in place of passbook at the discretion of account holder.

(3) The subscriber shall deposit his subscription with the Accounts Office with challan in Form B, or as near
thereto as possible and the counterfoil of the challan shall be returned to the depositor by the Accounts
Office, duly evidenced by receipt. And in case of deposits made by cheque or draft or pay order, the Accounts
Office may issue a paper token to the depositor pending realization of the proceeds.

(4) Every subscription shall be made in cash or crossed cheque or draft or pay order in favour of the
Accounts Office at the place at which that office is situated.

“Provided that where the Account office is working on Core Banking platform, every subscription shall be
made either by cash, cheque, draft, pay orders or any electronic mode in any Account office working on Core
Banking Solution Platform.”

[F. No. 2/7/2012-NS-1I]
RAJAT BHARGAVA, Jt. Secy.

Note :- The Principal notification was published in the Gazette of India vide number S.O. 48(E), dated the
15th January, 2000 and subsequently amended vide S.O. 192(E), dated the 1st March 2001, S.O.
271(E), dated the 1st March, 2002, S.O. 250(E), dated the 1st March, 2003, S.O. 2681(E), dated the
25th November, 2011, S.O. 904(E), dated the 25th April 2012. And G.S.R. 401(E), dated the 25th
June, 2013.
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